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CENTRAL ADMIMISTRATIVE TRIBUMAL
PRINCIPAL BENCH

C.P, Wo.268 OF 2603
IN
G.A. No.2074 OF 20062
New Delhi, this the 15th day of September, 2003

HON’BLE SHRI JUSTICE V.5. AGGARWAL, CHATIRMAN
HON’BLE SHRI R.K. UPADHYAYA, ADMINISTRATIVE MEMBER

Hony.Capt. N.D. 5shgal,
5/a 5h. Bhagat Ram, prasently r&siding at
C/a Rajesh Tiwari, D-653, Kidwai Nagai,
Naw Dsihi. . s s Pabitioner
{By Advocate : 5hfi 3.K. Gupta)
Yarsus
1. Lt, Gan. S.Pattabhiraman, ABSM, SM, BSHM,

General OfTicer Commanding,

HG-11 Carps, Jallandnar,

~ L - Fy

/0 56 APRPC
z. Brig. Gunamoy Dass,

Commander

Patron vajra Station Cantsen,

HQ-350, INF Brigads, C/0 56 AFPG
i col. D.C. 500d,

10 3ikh LI, Officer In-Chargs,

vajira Station Canteen,

{(Mawa Shahar), C/o0 &6 ARG,

4, Cal. Sohan 3in8h,

Managar,

vajra sStation Cantesan,

Chandigarh Road, Nawa Shahar,

{FPungatl).

X 2 s s s A@EpONGents
{By Advocate : Shri N.5. Mehta)
ORDER (ORALJ
SHRI JUSTICE V.5. AGGARWAL:-

Learned counsel for tha petitioner statss thatl
necsssary reliaT has sincse Caeah grantsd and,
therafore, he doss not press the present Gontampt
peatition.

z. Keeping in view the above said fact, Rule s
dischargs.,

Y Vi

(R.K, UPADHYAYA)
ADMINISTRATIVE MEMBER

(V.5. AGGARWAL)
CHAIRMAN
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